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CENTRAL ADMINISTRATIVE TRIBUNAL,
JODHPUR BENCH, JODHPUR

Original Application No. 106/2007

with

Misc. Application No. 76/2007
Date of order: 25.09.2007
Pratap S/o Shri Pancham Lal, aged about 28 years, resident of

Village Dhakataluka Ujara, Post Modhopur, District Shajanpur. (&UJ )

...Applicant.
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VERSUS

IS I

g

1.The Union of India, through the General Manager, North-West
Railway, Jaipur (Raj.).
2.Senior Divisional Personngl Officer, North-West -Railway,

Jodhpur.
3.Deputy Chief Engineer (Construction)-1, North-West Railway,
Jodhpur.
...Respondents.
Counsel For Applicant/s : Mr. Kuldeep Mathur
Mr. D.S. Sodha

Mr. K.D.S. Charan

Counsel For Respondent/s: Mr. Manoj Bhandari

CORAM:
HON'BLE MR. JUSTICE A.K. YOG, JUDICIAL MEMBER.
HON'BLE MR. R.R. BHANDARI, ADMINISTRATIVE MEMBER.

ORDER (Oral)
(Per Hon'ble Mr. Justice A.K. Yog, Judi.Member)

We have heard Shri Kuldeep Mathur, Advocate representing
'applicant and Shri Mang] Bhandari, Advocate appearing on

behalf of the respondents and perused the records.
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2. Admittedly, Sh?i Pancham lal {deceased employee of the
Railway Establishment) died on 02.12.2002 leaving behind
his widow Smt. Kaushalya Devi. Pratap, the applicant,
before claiming to be an adopted son of deceased Pancham
approached this Tribuna! by filing this O.A. No. 106/2007
claiming compassionate appointment, According to the
applicant, he approached the Department in 2005 by filing
. Application and Representations. In support of it, he has
filed copies of such representations/applications, Will, and
also affidavits of Smit. Kaushalya Devi (wife of late Shri
Pancham Lal) and his own affidavit (both withbut date);
photo-stat copies whereof are part of Annexure A/10 to the

‘0.A.  According to the applicant, his application has not

, '3.Léarned counsel for the applicant has referred to the
provisions before us contained in Master Circular No. 16

-‘COMPENDIUM ON APPOINTMENT ON COMPASSIONATE
GROUNDS'- providing for Policy for making compassidnate
appointment/s, 'time-limit’ for making suth appointments,
priorities to be observed in making appointments on
compassionate gmunds, guide-iines/criterion for
compassionate appointment/s I case of adopted

-

sons/daughters, etc. @/k
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4. Record shows that initially there was some dispute between
the wife of the deceased and the applicant regarding
receiving of post retiral benefils and some inter se

~compromise thereof.

5. Question of eligibility to seek 'compassionate appointment’,
including the question of limitation etc. will require an inquiry

into factual aspect of the case, apart from perusal of original

_\(;

documents/records including service-book and service record
of the deceased employee. Circular referred to above,

leaves no doubt that time allowed (limitation) for making

‘compassionate appointment' is not absolute or sacrosanct.
Normal 'Pericd’ can be relaxed by the concerned competent

% /fauthority.

6.1In view of the above, we deem it appropriate that the matter

+  be considered by the concermned competent authority of the

| i b oo @
¢ *~ Department/is in a better position to appreciate factual
e .{ ¥ gudf rre egueot *
aspects of the case. Ii is, therefors, expedierawat such
b

authority mfy pass appropriate order after considering the
.claim of the applicant in accordance with law as well as the
relevant circulars of the Department within a period of two
months from the date of receipt of a certified copy of this
order. It is made clear that none of the averments made in
the O.A. or in the reply of tha De»parfmen?c shall be treated as
un-controverted or proved. The a&ithc}rity- deciding

representation under this order shall consider the case
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independently without being prejudiced by any observation
made in this order and on the basis of material on record as
well as in accordance with law. We permit the applicant, if
so advised, to submit additional representation along with
documents, if any, while presenting/submitting certified copy
of this order, within a pericd of three weeks from toc_,ia’y}and
the Authority in question shall decide *Re;a.resen;atagn of the
Applicant (for cémpassionate appai-nuﬁeﬁt)' IWEthin two

months of receipt of certifiad copy of this order.

7.Originat Application Ne. 106/2007 stands allowed enly to the
extent directed above without éﬁtermg into the merits of the

case. No order as to costs.

l. . [ R.R. Bhandari ] . [ A.K. Yog]
{ Administrative Member Judicial Member
|
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S (wfear) framad & o 22 3w faoges ok
TN THE CENTRAL ADMINISTRSTIVE TRIBUNAL,
JODHPUR BENCH,HIGH COURT CAMPUS,JODHPUR.

CCPY OF ORDER DATED 04.01.2008 PASSED IN MA No.186/07
IN OA No. 106/2007

APPLICANT L RESPONDENTS
U.0.1. & Others NS T PRATAP

Date of Order : 4.1.2008. ‘
- MA No. 18672067 in OA No. 1_06‘/ 2007

Mr. Vinay Chhipa, Advocate, holding brief of
Mr. Manoj Bhandari, counsel for applicants.
Mr. Kuldeep Mathur, Advocate, counsel _for respondent,

Heard.

Applicants in MA No. 186/2007 {who were
respondent in . OA No. 106/2007) have prayed for
extension of two months time allowed vide order dated
59 2007 in QO.A. No. 106/2007 to decide the
tepresentation  in the o\duatier .. ofy “coropassiorater?
ppointment, 2005 .10.50 o 3 9igh

Yice para 2 of thi mapgjs&a%q;g it, jgmadmitted

that the ongma[—app icant ratap representation
dated 17.10/Z007WhichWaisretéived inl the offide of- thehs
respondents on 22.10.2007.

. 2  Fifae ¥ Grinted” l:»ﬂf“'thvﬁi'j Wriguat *Gids Mabove
i @@M%" LRED referredon erder, iudatediw 25.9.2007 isexpivetd«inion 2i
ﬂ HESKED 21.12.2007.This application (sgeking, @xtansion. of dima); :
, was filed on 22.11.2007 without tvmg Aexcuse or _

" explanatibf B fatiureion hdir phdd osh Yoo o
» naebredtd {4 R

In the interest of justice, however, we grant

further two months' time to decide the representation of

o~ the originai~applicart (Shei; PPata;iﬁibLShmBaneham Lal)
. in pursuang r er. .
~ 1-06/20;%ﬂ sﬁrataﬁé?rgo qu ﬁ%”é%%%%oﬁ ebru?t‘?y K

22, 2008 N6k 0 Al banw Lub mc»atarﬂ” vind funs8 eniss
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This application stands finally disposed of
subject:sto-above-obseﬂatiensd-umw Zrwsiab slidw ns«;/M I
- : ”

SJ/- E- ! -
(R.R.E1anparrCERTIFIED TRUE Cﬁlﬁ@ YOG 7
MEMBER[A)  Daied |o—o( o(MEMBER[I]
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